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, 
INTRODUcnON 

I. the Chairman of the Committee on Papers laid on the Table of the 
House. havina been authorised by the Committee to present this Repon 
on their behalf. present their first Repon. 

2. As a result of examination of some papers laid during the First. 
Second and Third Sessions (Ninth Lok Sabha), the Committee have come 
to cenain conclusions in regard to' delay in laying of the Annual Repons 
and Audited Accounts of the (i) Regional Centre for Cancer Research and 
Treatment Society, Cuttack, for the year 1987-88, (ii) Gujarat Cancer and 
Research Institute Ahmedabad, for the year 1988-89, (iii) Dental Council 
of India for the year 1987-88, (iv) Animal welfare Board of India for the 
year 1987-88 and (v) Andaman & Nicobar Islands Forests and Plantation 
Development Corporation Ltd., Port Blair, for the year 1988-89 and have 
made certain recommendations. The conclusions of the Committee are 
reflected in the Report. 

3. The Committee considered and adopted this Report at their sitting 
held on 22nd April, 1992. 

4. A statement showing summary of recommendations/observations 
made by the Committee is appended to the Report (Appendix). 

NEW DELHI 

April, 22, 1992 . 
Vaisakha, 2, 1914 (S,> 

CHHEDI PASWAN 

Clulimum. 
Comminee on ~  Laid on the Table 

(v) 
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CIIAPI'EIl I 

DELAY IN LAYING ANNUAL REPORT AND 
AUDITED ACCOUNTS OF THE REGIONAL CENTRE 
FOR CANCER RESEARCH AND TREATMENT SOCIETY 

FOR THE YEAR 1987-88 

The Annual Report and Audited Accounts of the Regional Centre for 
Cancer Resean::b and Treatment Society for the year 1987-88 were laid on 
the Table of Lolt Sabba on Z1 December, 1989 a10ngwith delay statement 
and 'Review'. 

1.2 In terms of the recommendation of the Committee on Papen laid on 
the T ~l  made in parqraph 3.5 of their First Report (Fifth Lolt Sabba) 
these' cIocuJents ought to have been laid on the Table of the House by 
31 December, 1988 i.e. within nine months of the close of the accoun-
ting year. Thus, the period of delay involved in this case came to 12 
months. 

1.3 In the delay statement, the reasons fbr delay in laying the Annual 
Report and Audited Accounts had been explained u under:-

'"'I'be Allnual Report and Audited Statement of Accounts for the year 
1987-88 in respect of Regional Centre for Cancer Research and 
Treatment Society, Cuttack, which hu been recopised u one of 
the Regional Centres, and which is being provided srant-in-aid 
every year, were to be laid on the Table of the Lolt Sabha by 
31.12.1988. The matter wu taken up with Director of the Society 
in September, 1988. Copies of the Report and Audited Statement 
of AcCounts for the year 1987-88 in EqliIh and Hindi were 
received from the Society and it wu intimated by the Director in 
AUJUSt, 1989 that the documents have been approved by t ~ 

Governing Body of the Society. As the docaments have to be 
placed on the Table of the Lolt Sabha only after the same are 
approved by the Govemin& Body of the Orpnisation, the Annual 
Report and Audited statement of Accouall are DOW accordingly 
beina laid on the".T8le of lb ... Lolt Sabba." 

.  1 - . 

"' 
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f.4 The Ministry of Health and Family Welfare was requested to furnish 
information on certain points. The Points and the replies received from the 
Ministry thereto on 14 February, 1990 are as under:-

POINTS 

I. The dates when-

(a) CAAGI AG Orilla was 
approached for appoint-
ment of Statutory Au-
ditors; 

(b) Statutory Auditors were 
appointed by C&.AG/AG, 
Orissa; 

(c) the Annual Accounts were 
compiled and were ready 
for being banded over to 
the Statutory Auditors for 
Auditing; 

(d) 
over to the Auditors; 

(e) the auditing of accounts 
commenced and the time 
IIbIJ jn jJ; 

Aa per ~ s,e-laws of the Socie-
ty. the Auditors are appointed by 
the State Government from a 
panel of biJbly qualified Chartered 
Accountants. AccordiDJly, quota-
·tions were invited in Tender Call 
Notice dated 30.6.88 from the 
Ouu1ered Accountants for the 
purpose of audit of accounts of the 
Society for the year 1987-88. 
Names of the Chartered Accoun-
tants were recommended to the 
State Government of Orissa on 
31.8.1988 for approval. MIs Ba-
joria Co. were appointed as Char-
tered Accountants to take up audit 
of the Society. There was no need 
to approach C&.AGI AG Orissa 
for appointment' of Statutory Au-
ditors. 

The Chartered Accountants were 
appointed by the Director of Reg-
ional Centre for Cancer ResCarch 
and Treabnent Society, Cuttack.' 

'The Annual Accounts of the Soci-
ety were compiled and completed 
for the year 198]::88· (by 31.3.88) 
and banded over, to the Auditors 
on 12.10.1988 after appointment 
of Auditors. 

Auditing of accounts by the Char-
tered Accountants was com-
menced with effect from 13.10.88 
... ~ complelell on 15.11.1988. 
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(f) queries, if any. raised ~. 
Statutory Auditors; 

(g) ~  of the Statutory 
Auditors resolved; 

(h) the Auditors furnished fi-
nal Audit Report to the 
Society; 

(i) the Annual Report and 
Audited Accounts to-
gether with the Audit Re-
port were placed before 
the Annual General Meet-
ing of the Governing Body 
of the Society; 

G> the Annual Report and 
Audited Statement of Ac-
counts were taken up for 
translation and time taken 
in it; 

(k) the 'Review' report was 
prepared by the Ministry 
of Health & Family WeI· 
fare; 

(I) delay statement 
and submitting 
Ministry; and 

Queries as pointed out by Char-
tered Accountants (Auditors) were 
duly complied with then and 
there. Thus there were no queries 
of the Chartered Accountants 
pending for resolve. 

The Chartered Accountants fur-
nished the final audit report for 
the year 1987-88 on 16.11.1988. 

Director, Regional Centre for 
Cancer Research and Treatment 
Society, Cuttack intimated on 
2.8.1989 that the Annual Report 
and Audited Statement of Ac-
counts have been approved by the 
Governing Body of the Society. 

Annual Report for the year 1987-
88 was given to the translator on 
18.3.1989 and the work was com-
pleted on 5.5.1989. Since there is 
scarcity of Hindi translators, a lot 
of time was taken to negotiate and 
finalise the retranslation with the 
Hindi teachers. 

As per the practice, Review Re-
port and Delay statement are pre-
pared for being approved by the 
Minister. The approved statement 
are got translated into Hindi and 
the documents are submitted for 
authentication by the Minister so 
that the documents could be laid 
in the same session. This was com-
pleted on 23.12.1989 and the 
documents were laid on 27.12.1989 
on the Table of Lok Sabha. 
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(m) Annual Report and Au-

dited Accounts together 
with' Review and delay 
statement were sent to the 
Ministry of Health and 
Family Welfare for laying 
on the Table of the 
House. 

II. The latest position of the 
Annual Report and Au-
dited Accounts of the Soc-
iety  for the year 1988-89. 
When these are expected 
to be placed before Parlia-
ment. 

III. The remedial measures ta-
ken or proposed to be ta-
ken to ensure laying of 
Annual Reports and Au-
dited Accounts of the Soc-
iety within the stipulated 
period of nine months 
from the close of the· ac-
counting year, in future. 

The copies of the Annual State-
ment of accounts were ~ itt  

on 24.2.1989 and the copies of 
Annual Report wet. e submitted on 
23.5.1989, in anticipation of the 
approval of the Governing Body I 

i ~ of the Governing Body 
of the' ScxXty It was intimated 
on 2.s'.lg89 that the Annual Re-
port and Audited Statement of 
Accounts have been approved by 
the Governing Body of the Socie-
ty. The Review and Delay state-
ment are prepared and got trans-
lated into Hindi by the Ministry. 

The Annual Report of the Society 
for the year 1988-89 has been 
prepared and is in the process of 
printing The .documents are ex-
pected to be ptaced before Parlia-
merit 'in the next session. 

The instructions have been noted 
by the Ministry and the Director 
of the Society. Every effort will be 
made to ensure laying of Annual 
Report and Audited Accounts of 
the Society within nine months 
from the close of the accounting 
year, in future. 

1.5 The Annual Report, Review and delay statement of the Society for 
the subsequent year 1988-89 were laid on the Table of the House on 23 
May, 1990 i.e. after a delay of about 5 months. 

1.6 The matter was considered by the Committee on Papers laid at their 
sitting beld on 7 December, 1990. 

1.7 The Committee are unIIappy to note that tile Au.... Report ..... 
Audited Acc:ounts of the ...... Centre lor Caacer Rllurdli .... 
Treabnent Society, Cuu.ck 101' the year 1987-88 were bUd 011 tile TIIbIP 01 
Lok Sabha after • delay of about 12 months. The Ann.... Report .... 
Audited AccoUDts lor the subsequent year 1..., were ..., bUd ... 
delay of about S months. On ICI'Utiny 01 the.illlormatioa Iuraished by tile 
Miaistry of Health ..... F....uy Welfare, it is revaIed that tile (I) Allditon 
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were appoiDted as late as on 31 August, 1988 by the Government of Orissa; 
(6) accounts w.-e handed over to the AucUton on 1l.10.1988 i.e. after the 
lapse of I III months of the appointment of AucUton; and (iii) Annual 
General Meeting of the Society was held ater 8 It2 months of the submission 
of Audit Report by Auditon. It is regrettable that neither the MJalstry nor 
the Society made any serious efforts to finalise the Annual Reports and 
Accounts within the prescribed period of nine months of the close of the 
accounting year recommended by the Committee. 

1.8 The Committee desire that in order to comply with the aforesaid 
recommendation of the Committee on Papen laid on the Table, a realistic 
time schedule should be drawn up for appointment of Auditon, Compila-
tion of accounts, their auditing, approval by the Annual General Meeting, 
translation, printing and submission of Annual Reports and Audited 
Accounts to the Ministry for placing before Parliament. The adberance of 
the time schedule so drawn should be monitored at suft'"ac:ietiy high level in 
the Society and the Ministry. 



CHAPTER D 

DELAY IN LAYING THE ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE GUJARAT .CANCER AND RESEARCH 

INSTITUTE, AHMEDABAD, FOR THE YEAR 1988-89 

• 
The Gujarat Cancer and Research Institute, Ahmedabad has been 

recognised by the Government of India as one of the Regional Centre for 
Cancer Research and Treatment since November, 1980. The Ministry of 
Health and Family Welfare gives assistance to this Institute every year for 
the purchase of sophisticated equipments for its development as a Regional 
Centre. 

2.2. The Annual Report and Audited Accounts of the Gujarat Cancer 
and Research Institute, Ahmedabad, for the year 1988-89 were laid on the 
Table of the House on 8.8.1990 alongwith a copy of the Review and Delay 
statement. As per recommendations of the Gommittee on Papers laid on 
the Table contained in paragraph 3.5 of their First Report (Fifth Lok 
Sabha), Annual Report and Audited Accounts of this Institute for the year 
1988-89 were required to be laid on the Table of Lok Sabha by 31.12.1989 
i.e. within nine months of the close of the accounting year. Thus the delay 
involved in this case comes to about 7 months. 

2.3. In the delay statement laid by the Ministry of Health and Family 
Welfare, the reasons· for delay have been explained as under:-

"The Annual Report and Audited Statement of Accounts of the 
Institute for the year 1988-89 were to be laid on the Table of Lok 
Sabha before 31.12.1989. The Ministry reminded the DirectQr of the 
Institute in the month of September. 1989 to forward the documents 
to the Ministry for placing before Parliament. The same v.ere 
received in the Ministry in January. 1990." 

2.4. The Ministry of Health and Family Welfare who were requested 
on 4.9.1990 to furnish information on certain points, had submitted the 
same on 5.12.90. The Points and the replies received thereto are 
as under:-

6 
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POINTS 

I. The ~ t  when:-

(a) C&AG was approached 
for appointment of Statu-
tory Auditors; 

REPLIES 

Gujaral Cancer and Research In-
stitute is a Trust registered under 
Public Trust Act. The Statutory 
Auditors for the Institute namely 
MIs C.C. Chekshi & ('A). Char-
tered Accountants have been ap-
pointed by the Governing Board 
of the Institute. It was not re-
quired to approach C&AG in the 
matter. 

(b) the Accounts of the Insti- 30-8-1989 
tute were compiled and 
were ready for being 
handed over to the Au-
ditors; 

(c) the accounts were handed 8-9-1989 
over to the Auditors and 
the auditing of the ac-
counts commenced by Au-
ditors; 

(d) the auditors completed au-
dit of the accounts and 
furnished their Audit Re-
port to the Institute; 

(e) the l~  statement and 
'Review' were prepared by 
the Institute and submitted 
to the Ministry; 

(f) the Annual Report and 
Audited Accounts were ta-
ken up for translation and 
time taken in it; and 

(g) the Annual Report and 
Audited Accounts to-
gether with 'Review' and 
delay statement received 
in the Ministry of Health 
and Family Welfare for 
laying on the Table of the 
House. 

(i) Audit was completed on 
3.10.89 

(ii) Audit Report was received on 
16.10.89 by the Institute. 

Government Review and delay 
statement were prepared by the 
Ministry of Health and Family 
Welfare. 

The audited accounts were trans-
lated into Hindi from 26.10.89 to 
9.11.89 and Annual Report was 
translated into Hindi in the last 
week of December. 89. 

The Annual Report and Audited 
Accounts were received in the 
Ministry in January. 1990. 
Government Review and delay 
statement were prepared by the 
Ministry both in English and 
Hindi. 
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11. The present position of tbe An-
nual Report and Audited Ac-
counts of the Institute for the 
year 1989-90. Wbetber these are 
expected to be placed before 
Parliament within tbe stipulated 
period of nine months of tbe 
close of accounting year. 

III. The remedial measures taken 
by the Institute (and tbe Minis-
try) to ensure laying of Annual 
Report and Audited Accounts 
of dae Institute without any de-
lay, in future. 

The Director of the Institute bas 
intimated that Annual Report and 
audited accounts (,f the Institute 
for the year 1989-90 will be sub-
mitted to the Ministry of Health 
and Family Welfare for being laid 
on the Table of the Sabha within 
the stipulated period of the close 
of the accounting year. 

The Director of the Institute has 
been requested to submit the re-
quisite number of copies of Annu-
al Report and Audited Accounts 
of the Institute both in English 
and Hindi well in time 50 that the 
documents could be laid on the 
Table of the Sabha by the Minister 
of Health and Family Welfare 
within tbe stipulated period of 
nine months. 

2.5. The Annual Report and Audited Accounts of the Institute for the 
subsequenl year 1989-90 were laid together with Review and delay 
statemenl on the Table of the House on 16.9.1991 after a delay of about 
/(1/2 months. In the delay statement the reasons for delay have been 
explained as undcr:-

"The Annual Report and Audited Statement of aa::ounts for the year 
1989-90 in respecl of Gujarat Cancer Research Institute, Ahmedabad, 
which is one of the Regional Cancer Centres recognised by this 
Ministry and which receives regular grant-in-aid from this Ministry 
were to be laid on the Table of the Sabha before 31st December, 
1990. This Ministry reminded the Director of the Institute in the 
month of October, 1990 to send these documents to this Ministry. As 
the complete sets of these documents, both in English and Hindi, were 
nol received in this Ministry by 31st December, 1990, the same could 
nol be laid on the Table of the Sabha by the stipulated date. These 
documents are being laid on the Table of the Sabha now." 

2.6. The delay in the matter was considered by the Committee on 
Papers Laid on the Table of Lok Sabha at their sitting held on 19th 
February, 1992. 

1.7. De c-Ittft __ wtiI d,,' e ..... tile A...a Itepart .... 
A ..... AcxouIs vi tile c.q..a C..-er .... Rmardl ......... 
AIunedabM far tile yar • ...., Mft lUI _ tile Table vi Lak SMIIa .... 
a delay vi ....... 7 ....... n. Co Wv IIso IIU&e ........ do; r II 
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for the following year 1989-90 were laid again after a delay of about 81/1 
months. 

2.8. The ~tt  find from the delay statement laid and subsequent 
infonnation furnished by the Ministry of Health and Family Welfare in 
respect of the Report for the year 1988-89 that the Institute took 5 months 
in compilinc the accounts as against 3 months recommended by the 
Committee for this purpose. Thereafter the Ministry took a long period of 
about 7 months in laying the Annual Report and Audited Accounts on tile 
Table of the House after their receipt from the Institute. The Committee 
regret to DOte from the delay statement laid on the Table of the House along 
with the Aanual Report that the Ministry had exlained the delay merely by 
stating that the required documents were received in the Ministry in 
January. 1990 instead of explaining in detail the reasons for the inordinate 
debly of about 7 months on their part in laying the documents on the Table 
of the Hoase after receiving them from the Institute. What is worse is that 
in the debJy statement laid a10ngwith the Report of the Institute for the 
subsequent year 1989-90 also the ministry had advanced the same reason of 
the delay in respect of the requisite documents from Institute which were 
stated to have been furnished by 31 December. 1990 inlltead of explaining 
the further delay of about 8 months 011 their part in laying them on the 
Table of the house. The Committee cannot help concluding tnat the 
Ministry have treated laying of the delay statement as mere a formality. The 
Committee reiterate their earlier recommendation contained in para 1.20 of 
the 10th Report (6tb Lok Sabha) (presented to Lok Sabha on 13 November. 
1978) that whenever tbere is delay in laying the "documents on the Talale of 
the House the Ministry should invariably lay the delay statement explaining 
ruDy reasons for delay. 

2.9 The Committe also recommend that. the Ministry should pursue the 
matter with the lostitnte and ensure that in future the required documents 
are fumisbed to them in time and laid on the Table of the House by them 
within nine months of the close of the relevant accounting year. 



CHAPTER m 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE DENTAL COUNCIL OF INDIA FOR THE 

YEAR 1987-88 

The Annual Reports and Audited Accounts of the Dental Council of 
India for the year 1987-88 were laid on the Table of Lot Sabha on 31 
May. 1990 alongwith a copy of 'Review and delay statement. 

3.2. The Dental Council of India was constituted by an Act of 
Parliament in 1948 with a view to regulate the dental ~ : ti n dental 
profession and dental ethics thereto. The Council came into qistencle in 
March. 1949. In terms of the recommendation of the Committee on Papers 
laid on the Table made in paragraph 3.S of their First Report ( ~ Lot 
Sabha). the Annual Report and Audited Accounts were required to be laid 
on the Table of Lot Sabba by 31 December. 1988. i.e. within 9 months of 
the close of the accounting year. Thus the period of delay involved in the 
above case comes to 17 months. 

3.3. In the delay statement. the reasons for delay in laying the Annual 
Reports and Audited Accounts of the Council have inter tUia .been 
explained as under:-

"In accordance with the recommendations of the Committee on papers . 
laid on the Table of the House. the Annual Report and Audit Report 
for the year 1987-88 in respect of Dental Council of India were to be 
laid on the Table of both Houses of Parliament by 31.12.1988. 

As the reports were not received by the Government from the 
Council by the' due date and as further clarifICations were required 
from the Council during the review by the Ministry. the reports are 
being laid now before Parliaments." 

3.4. In this connection. the Ministry of Health and Family Welfare were 
requested on 16 July. 1990 to furnish information on qrtain points. 
Information. 50 received. on 61 13 September. 1990 in reply. to points. is 
as under:-

POINTS 

I. The dates when; 
<a) C&:AG was approached for 13.7.1988 
appointment of Statutory 
Auditors; 

(b) Statutory Auditors were ap- 30.8.1988 
pointed by C&AG; 

10 
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(c) the unual ICCOUDts were 13.7.1_ 
~ ud were rady 
for beiDa banded owr to 
Statutory Auditors for Au-
diting; 

(d) the accounts were banded 30.8.1988 
over to the Auditon; 

(e) the auditing of aaounts 30.8.1988 to 7.9.1988 (9 days) 
CIOIIUDeDCeCI ud the time 
taken in it; 

(f) queries. if my raised by 19.10.1988 
Statutory Auditon; 

. (J) queries. of the Statutory 7.11.1988 
Auditon resolved; 

(h) the auditon fumiIhed final 2.12.1988 
Audit Report to the 
Council; 

(i) the Annual Report ud Au-
dited Accounts together 
with the Audit Report were 
placed before the unual 
General Meetia& of the 
Council; 

(j) Annual Report ud Audited 
Accounts were taken up for 
traDIIatioa ud printiDa ud 
time taken in it; 

(t) the Review report ... pre-
pared ud furaiIbed eo the 
miDiItry; 

3.3.1989 

20.4.1989 about 2 months. 
(;; -

The review statement was pre-
pared by the Ministry while 
placiDa before Parliament. (in 
May. 1990). 

(I) delay statemeat ......... 29.6.1989 
ud submitted eo the 
miDiItry; 

(m) Annual Report ud A. 29.6.1989 
dited Accounts topdIer 
with review ud delay 
statement were ICIIt to the 
MiDistry of HaItb aad 
Family WeIfaR; aad 
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(a) .... lor fadIer deIaJ. After Ia1diay of the reports, 
die CoaaciI '"r iequcsted to 
lead tile AImuI Report (biIiq-
_) COYeI'iD& the 8diYities per-
fonaed duriDi tile fiMnciai year 
1917-88 vide this MiDiItry'1 let· 
ter dated 18th July, 1989. Tbe 
CouDciI bad IeDt the reviled 
__ reports for the fiD."';'1 

D. Tbe IatcIt poIitioa .of the Aaaa-
aI Report ud audited accounts 
of the CouDciI for the year 
1911-89. Wbefl tbe8e are ea· 
J*Ied to be placed before Par-
IialDeat? 

year 1987-88 (oaly EapIb vcr· 
1ioD) OD Sth September, 1989. 
Tbe matter. wu pursued with 
the Counc:iI for submissioD of 
Hindi venioD of the 4A1mu1 
Report. The reviled __ re-

port (HiDdi venioD) wu fi1laiiy 
receiwd from the CouDciI OD 

22.12.1989. After aeekiq cer· 
tain further duific:atioDs from 
the CouDciI, the reports were 
IeDt to the Lot Sabba Sec-
retariat OD 23.S.90 for layiDa 011 

the Table of the Lot Sabba; 

~ reprds the· IatcIt poIitioa 
the MiDiItry bad _ted that the 
AImuI Report ud Audited 
Accouats for the year 1988-89 
aloopith delay ItateIDeDt bad 
been received from the DeataI 
Couac:il of Iadia ud were IiteJy 
to be laid 011 the Table of bodI 
the IIaaIes lor PartiamcDt dur-
iDa the c:urreat SeIIioa. 
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m. The remedial ateaII'eI tHea or (Not yet Wd). AI reprds reme-
ptopG:"ed to be takcD to eaiure dial ateaII'eI. the Couac:iI bad 
layiDa of Almual Reports and iDfonDed that there were no 
Audited Aa:ounts of the Coun-' fKiIities in the CouDc:il (os. act-
ciI within the stipulated period tiq the tnDIIatioD and cuttiq 
of Dine moaths from the dole of stencils in HiDdi and this 
of the ac:countiq yar in future. work bad to be arraJI8CCI 

tbroup an outside .ncy. 
However. the Couac:iI had u-
lUred that every poaible efforts 
would be made to submit the 
reports in time in future. The 
CouDc:il would. however. be li-
ven direc:tioa to complete the 
work and submit the reports by 
the end of September of each 
yar to this. Ministry without 
fail. 

3.5. The Annual Reports and Audited AClCOUIlts of the Dental Couac:iI 
of India for the sublequent· yean 1988-89 and 1989-90 were laid on the 
Table of the House on 5th September. 1990 and 12 A .. 8UIt. 1991 after a 
delay of about 8 months and 71/" months respectively. In the delay 
statement laid aIongwith reports the reasons for delay wtre explained u 
under:-

"In 1KCOrdanc:e with the rec::ommendations of the Committee on 
Papers Laid on the Table of the House. the AImuaI Report and the 
audited ac:counts 'for the yar 1988-89 in respect of Dental Couac:iI of 
'India were to be laid on the Table ~ both Hoases of the Parliament 
by 3U2.1989"· 

TIle dates on wbicb various IICtivitia relatiq to auditiq of IICCOUJIti of 
the Counc:iI for the yar 1988-89' and preparation of annual report were 
completed are indiCated below:-

1. WbeD the 8CXlOUIlts were compiled 26.6.1989 

2. WbeD the 8CXlOUIlts were IUbmitted to audit 2.8.1989 

3. When the draft audited aa:ouatI were received from 23.11.1989 
D.A.C.R. 

4. Wbea the reply Jiven OD poiDta railed by the Audit 6.12.1989 
in the draft report 

S. When the fiaaI audit report received from the Audit 12.12.1989 

6. WbeIJ the traDIIation of the ccr1ified 8CXlOUIlts mel the 8.5.1990 
aIIdit report into Hindi 

7. Wbea the 8CXlOUIlIs •• were adopted by the Eucutive 14.2.1990 
~ - .... 
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8. When the audited acoounts aIongwitb delay statement 11.S.1990 
were lent to the Ministry I 

9. When the annual reports in Enpisb were lent to the 31.7.1990 
Ministry 

10. When the annual report in Hindi were IeDt to the 6.8.1990 
Ministry 

3.6. The dates on which various activities relating to auditing of 
accounts of the Council for the year 1989-90 and the preparation of annual 
report were completed are indicated below: 

S.No. Activities 
1. Compilation of the acoounts 
2. Submission of the accounts to audit 
3. Receipt of the draft audited aa:ounts from D.A.C.R. 
4. Reply given on points raised by the Audit in the draft 

report 
5. Translation of the certified accounts and the audit 

report into Hindi 
6. Preparation of annual report 
7. Preparation of Hindi venion of the annual report 
8. Approval/ adoption of the annual report and audited 

accounts by the Executive Committee 
9. Submission of the annual report and audited acoounts 

(bilingual) to the Ministry 

Date 
19.7.1990 
20.8.1990 
8.10.1990 
11.10.1990 

28.12.1990 

25.9.1990 
9.11.1990 
12.2.1991 

18.2.1991 

3.7. The matter was considered by the Committee on Papers Laid on 
the Table at their sitting held on 19 February, 199%. 

3.'. TIle CoeeMt. are aJDCeI"'" to 1liiie tII8t tile A-a IIefor1 .... 
A ...... A.ccaaata ." tile o.a.a c;:au.dl ." .... far tile ,... 1t1'7. weft 

laid oa dieT ... ." LolL s.bIIa ... a delay." ..... 17 ...... 1'IIea 
-.-.. far tile ...... ,.' ,.... I ..... ad I ... " were .... ID tile 
LolL Sew. _ !Ida Sep'm*w. I .. aM 12 A ..... 1"1 ..... delay ." 
aboat ...... aM 71/1 ..... ....,.uftly. 

3.'. F.- die delay .... ,., .. laid _ tile Tallie ." tile ..... ad tile 
...................... y rw 'hd .., tile MIaiIIry ." ...... aM 'a.IIy 
WeIf¥e ~ ....... ." tile.. I ..... tile y..- IS •• tile C 'Mv 
......... .., ................ (1) ... 1' 1"'........, ..... (1) 
..... tile A.auaI ...... ad A ...... Ac:aIIIIdI .............. tile A...aI 
GaeraI Body MeetiII&,." tile CaudI. De Ca "'V ....... tile c..dI 
.......... tile ft4WInd doc .11 to tile MIaiIIry _ 29.6.1_ .... ..., 
." ..... , 6 ...... , ...... tile MIaiIIry ........... , ...... Ie __ 
~ aM .. tile rewIIeII A....aI a.pa.1 v t 'ned.., tile c..dI 
- 11.12 •• " ........... tile MIaIIIry ............ 5 ...... to fenranI 
.... reriIed doc •• 18" to Lok SMIIa S1aetalal ....... laid .. tile ...... 

3 .• 1. r .... tile delay , I 181 .... r'flV'" A....aI ...... aM 
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Audited Accouats of the CouncH in respect of the year 1988-89 and 1989-90, 
the Comaaittee Be SUI'pI"bed to find that the delay Us ...... taken place at 
the S8IIIe 118Ft of (I) appointment of st8tutory auditors, (ii) pttiq the 
/audited ~t  8ppI"Oved from the Executive Council (iii) SeekiaK 
~I on the doauneats submitted b) the coundI and forw8l'diDa the 
IiDaIised AIm.. Reports and Audited Ac:c:ounts to the SecreWi8t for beIDa 
lUI ill the Lot s..,.... 
3.11 The Coaunittee "Ifel to DOte that neither the MillisU'y DOl' the 

Couacil 8ppe8I' to IuIve III8de serious efforts to Iln8U8e the documeats 
npeditiously and to "y them ill the House wttbia the. prescribed period of 
Dille moaths from the doR of the IICCOUIIting year. It is distressilll to lind 
tIuIt both the Coundl and the MJnistry instad of taking timely corrective 
......... IuIve .uowed the .. ylag of the documents to be delayed for the 
S8IIIe ...... year 8fter year. 

3.11. The Committee recommend that the ministry in consult8tion with 
the Coundl should draw up a time schedule for each stqe of ftnalisation of 
the report and accouats and to entrust the responsibHity for monitering the 
S8IIIe to a senior 0IIIcer both in the Ministry and the Council so as to avoid 
the ~ of IUCb delays in future. 



CHAPTER IV 

DELA Y IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS or THE ANIMAL WELFARE BOARD OF INDIA FOR 

THE YEAR 1987-88. 

The Annual Report and Audited Accounts of the Animal Welfare Board 
of India for the year 1987-88 were laid on the Table of Lok Sabha on 28 
December. 1989 along with a copy of delay statement and 'Review'. 

4.2. In ·terms of recommendation of the Committee on papers laid on 
the Table made in paragraph 3.5 of their First Report (FiftJl Lolt Sabba). 
these documents were required to be laid on the Table of Lolt Sabha by 31 
December. 1988. Thus. the period of delay involved in the present case 
came to about 12 months. 

4.3. In the delay t t ~nt. the reasons for delay in laying the Annual 
Report and Audited Accounts had been explained as under:-

, 
"(i) Date on which accounts were compiled by the Board: 

(ii) Date on which statutory auditors were appointed and 
accounts handed over to them for auditing: 

The Accounts of the Board are audited annually by 
the Comptroller and Auditor General of India or by 
any person appointed by him in this behalf as per 
Rule 24(2). of the Animal Welfare Board (Adminis-
tration) Rules. 1972 viM Notification No. 9-10171-11>. 
I dated 23.6. i962 issued by Ministry of Food and 
Agriculture (Department of Agriculture). New Delhi. 
with effect from 1.4.1986 the statutory audit work 
pertaining to the Board is done by Accountant 
General (Audit l) Tamilnadu i ~ Iener No. ECPI 
Cont. 111 (84)1160-62 dated 8th May. 1986 from the 
Office of Director of Audit. Commerce. Works and 
MisCellaneous. Bombay. 

7-6-1988 

(iii) Date on which the accounts were audited by the From 20.6.1988 
Statutory Auditors: to 4.1.1988. 

(iv) Date on which the accounts were referred to the 
Comptroller & Auditor General of India: 

The certified accounts and audit report for the: year 
!987-8S approved by the Deputy Accountant General 
(Audit I) Tamilnadu and Pondichem. ~ letter No. 
AG(AU)II/AA Cell II I V I 28-461 8s-891 222. dated 
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3.11.1988 addressed to Secretary to Government 
MiDistry of Apic::uIturc, New Delhi copy received 
by the &oard on 

(v) Date on whicb the Annual Repon was presented and 
approved in the General Meeting of the Board and 

(vi) Date on which the Annual General Meeting of the 
Board approved of the Accounts: 

The Annual Repon and tbe certified Statements of 
Accounts were approved by tbe Animal Husbandry 
Commissioner and Chairman of the Board ar¥f the 
same was also duly approved by Inspector-General of 
Forests the other ex-officio member on 28-2-1989 in 
terms of Sub-Section 4 of Section 6 of the Prevention 
of Cruelty to Animals Act, 1%0. 

(vii) Date of preparation of the Annual Repon in Englisb: 

110 copies of the English version sent to tbe Ministry 
of Agriculture (Depanment of Agriculture and 
Cooperation) yUle letter No. 13-7/88-Misc .. dated 

: 4.11.1988 

.. 

17.3.1989. : 17.3.1989 

(viii) Date of sending Hindi version copies to the 
Department of· Agriculture and Cooperation. : 31.8.1989." 

4.4. The Ministry of Environment and Forests were requested to furnish 
information on cenain points on 11 May. 1990. The replies to the points 
received thereto on 17 June, 1990 were as under:-

POINTS 

I. The dates when-

<a) ClLAGI AG Tamil Nadu was 
approacbed for appointment of 
Statutory Auditors; 

REPLIES 

ClLAGI AG Tamil Nadu was 
approached for appointmen.tof 
Statutory Auditors: 
The Accounts of the Board are 
audited amiually by the Comptroller 
and Auditor General of India or by 
any pelIOn appointment by him in 
this bebalf as per Rule 24(2), of the 
Animal Welfare Board (Administra-
tion) Rules, 1962 yUle Notification 
No. ~1 1-L .  dated 23.6.1962 
issued by Ministry of Food and 
Agriculture (Department of 
Agriculture), New Delhi. 

(b) the accounts were handed 
over to the auditors; 

The accounts were handed over to 
the Auditors on 20th June. 1 ~. 



(c) the auditing of accounts 
commenced and the time 
taken in it; 

(d) queries, if any, raised by 
Statutory Auditors; 

(e) queries of the 'Statutory 
Auditors resolved; 

(f) the Auditors furnished final 
Audit Report to the Board; 

(g) the Annual Report and 
Audited Accounts together 
with the Audit Report were 
placed before the Annual 
General Meeting of the 
Board; 

(h) Annual Report and Audited 
Statement of Accounts were 
taken up for translation and 
time taken for it; 

(i) the 'Review' report was 
prepared by the Ministry of 
Agriculture and Cooperation; 

(j) delay statement prepared and 
submitted to Ministry; 

II The latest position of the 
Annual Report and Audited 
Accounts of the Board for 
the year 1988-89. When these 
are expected to be placed 
before Parliament? 
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From 20th June to 4th July, 1988. 

3-11-1988 

6-12-1988 

27th October, 1988. 

28-2-1989 

• . 

Sent for translation on 9-2-1989. 
Hindi copies sent to Ministry on 
31.8.1989. 

26th December, 1989. 

English version sent on 17.3.1989. 
Hindi version sent 011. 31.8.1989. 
The Annual Report for 1988-89 
together with the Audited Statement 
of Accounts and the Audit Report 
was to be" placed before the 24th 
Annual General Meeting to be held 
in March, 1990 for adoption by the 
Board. The Annual Report for 1988-
89 would be sent to Ministry 
thereafter. 

4.5 The matter was considered by the Committee on Papers laid at their 
sitting held on 7 December, 1990. Considering the fact that there was no 
progress in cutting down the delay in laying the required documents, the 
Committee decided . that the representatives of the Ministry of 
Environment and Forests might be invited to appear before the Committee 
to explain the delay. 

4.6 The Ministry of Environment and" forests who were referred in the 
matter, stated on 14 December, 1990 as under:-

"The subject of Animal Welfare Board was transferred to the Ministry 
of Eavirooment and Forest in March, 1990. However, we were never 
informed about the fact that the Annual Report and Audited 
Accounts of Animal Welfare Board for the year 1988-89 have not 



19 

been placed on the Table of the two Houses of Parliament. We came 
to know of the Houses of Parliament. We came to know of the 
situation odly after receipt of a notice from Rajya Sabha Secretariat in 
November, 1990 for  Secretary (E & F) to appear before the 
Committee on Papers laid on the Table of Rajya Sabha. We got in 
touch with Ministry of Agriculture and obtained concerned records 
from them. Since then the matter has been pursued with all sincerity 
and the report for the year 1988-89 is now ready and would be placed 
on the Table of the House during the forthcoming winter-Session of 
Parliament. The Animal Welfare Board has been ·instructed to submit 
Annual Report and Audited Accounts for the year 1989-90 by the 
end of December and every .effort would be made to lay the Report 
in the Winter Session of the Parliament. 
The Ministry of Environment and forests expresses its regrets for the 
insensitivity shown by the Animal Welfare board in Laying the 
Reports on the Table of Lok Sabha. in the past. We would like to 
ensure the Committee on papers laid on the Table of Lok Sabha that 
in future timely action in the matter of laying the reports." 

4.7 The Ministry of Environment and Forests stated the following 
detailed reasons for delay in laying the Annual reports and Audited 
Accounts for the year 1987-88 and 1988-89 and requested the Chairman, 
committee on Papers laid on the Table to waive off the personal evidence 
of their Secretary before the committee:-

(i) Reasons for the delay in laying the Annual Report and Audited 
Accounts for the year 1987-88 
The main reason for delay in laying the Report for the year 1987-88 
on the Table of Lok Sabha was that the term of erstwhile Animal 
Welfare Board expired on 28.9.1987 and new Board was constituted 
in March. 1989. The Board authorities therefore. could not get the 
report adopted by the Annual General Meeting in time and 
ultimately the report was got approved from official members and 
submitted to Ministry of Agriculture in March. 1989 The other 
reason for delay was that the Board could not get Hindi translation of 
the report expeditiously. Therefore. the Hindi translation of the 
report was made available to the Ministry on 31.8.1989. The Ministry 
of Agriculture placed the report on the Table of the House on 
28.12.1989. Realising the i i lti ~ that Board may have in Hindi 
translation of report .It Madra!>. the responsibility of Hindi t n~l ti n 

would be taken Ily the Ministry in future. 
(ii) Reason.'" for delay ill laring the Annual Report and Audited 
Accounts for the year /CJHH-8CJ 
The delay in laying the Annual Repm1 and Audited accounts for the 
year 19M-HI} on the Tallie of the House was partly due to time taken 
by Accountant General. Tamil nadu in giving the audit report. The 
audit report was received in Ministry of Agriculture on 21. 12. II}HI}. 
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The second reason of the delay was that after transfer of the subject 
to this Ministry, the Chairman of the Board was also changed atad the 
annual General Meeting of the Board could not • .be held before 
28.7.1990. The Report of the animal Welfare Board for the year 
1989-90 has been received by this Ministry in November, 1990. 

It is regretted that the Ministry could not place the delay statement 
on the Table of the House as it had not known of the fact that the 
report for the year 1988-89 has not been placed on the Table of the 
House. 

4.8. Since the Ministry of environment and Forests had regretted for the 
lapses and that they had promised to place before Parliament the Annual 
Reports and Audited Accounts for 1988-89 and 1989-90 in the Winter 
Session of 1990, the Chairman, Committee on Papers laid on the Table 
had felt that it was not necessary for the Secretary (E&F) to appear before 
the Committee for tendering the evidence. 

4.9 TIle committee are distressed to note tbat the English and IIiDdi 
venions of the Annual Report and Audited Accounta of the Animal Welfare 
Board of India for tile year 1987-88 which were required to be laid by 31 
;.Member, 1988, were received In the Ministry of Agriculare (Department 
of Agriculture and Coopention) on 17 March and 31 August, 1989 
respectively, but were laid on the Table of Lok sabha together on 28 
December, 1989. The committee find tbat the documents were delayed by 8 
month at the level of the Board and thereafter, the Ministry delayed them 
by another 4 months. It is rep'etted tbat these documents for the 
tublequent yean 1988-89 and" 1989-90 which were due for laying by 31 
December, 1989 and 31 December, 1990, have not so far beeu laid. From 
the facts placed before the Committee, the Committee find tbat the accounts 
of the Board for the year 1987-88 were handed over to the Auditors on 16 
June, 1988 but the IIDaI Audit Report were made avaDable to the Board 
only on 27 October, 1988. Hence the Auditors took about 4 Months In 
auditing of the accounts. Thereafter, the Board took about 4 months In 
placing the Audited Accounts and Audit Report thereon before their Annual 
General Meetina. EnaJIsh· version of the Annual Report and Audited 
Accounts were furnished to the Ministry of Agriculture on 17 March and 31 
August, 1989 i.e. after the lapse of 17 days and 6 months respectively after 
approval of the Annual General meeting of the Board. The Committee have 
come to the inescapable conclusion tbat the Minsitry of Agriculture did DOt 
attach the importance to the recommendation of the Committee it deserved. 
Now with the transfer of the subject to the Ministry of environment and 
forests, the Committee hope that with a view to eliminate recurring delays, 
the whole procedure of finalisation of the Annual Report and Accounts 
should be planned in such a way tbat there is no bottleneck at any staae 
..... t from compilation of accounts aad placing before Parliament the 
Annual Report and Audited AccouDts of the Board and to adlieve this end, 
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the"""'" of eavlroameat aad forests should draw up time scbedules for 
",Hatioa 01 the Report _ accounts at· various· levels and keep a dose 
watch 011 its 1Idberance • . 

4.10. The committee note that the MiDistry of Environment and ForeA. 
have promised to take timely action to lay their reports on the Table of tbe 
Boase in time. The Committee trust that tbe Ministry of Environment and 
Forests would keep this promise. The committee also hope that the required 
documets 01 the Board will benceforth be placed before Parliament within 9 
months of the dose of the accounting year. 



CHAPTER V 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE ANDAMAN & NICOBAR ISLANDS FORESTS 
AND PLANTATION DEVELOP¥ENT CORPORATION LIMITED, 

PORT BLAIR FOR THE YEAR 1988-89. 

The Annual Report and Audited Accounts of the Andaman and Nicobar 
Islands Forests and Plantation Development Corporation Limited, Port 
Blair for the Year 1988-89 were laid on the Table of Lok Sabha on 26 
March, 1990 along with the 'review'. The Ministry of Environment and 
forest did not lay the delay statment while laying the Annual Report and 
Audited Accounts of the Corporation. In terms of the recommendation of 
the Committee on Papers laid on the Table made in paragraph 3.5 of their 
First Report (Fifth Lok Sabha), these documents were required to be laid 
on the Table of Lok Sabha by 31 December, 1989, i.e. within nine months 
of the close of the accounting year. Thus, the period of delay involved in 
this case comes to about 3 months. 

5.2 The Ministry of Environment and Forests was requested on 25 June, 
1990 to furnish information on certain points. Information, so received, on 
10 July, 1990 in replay to those points, is as under :-

POINTS REPLIES 

I. 'QIe dates when '-
(a) C&AG was approached foj 

appointment of Statutory . 
Auditors; Auditors appointed. before approach-

(b) Statutory Auditors were ap- ing C&AG on '24:11.88. 
pointed by C&AG; 

(c) the Annual Accounts were 
compiled and were ready for 
beiDa banded' over to the, Accounts compiled and were ready 
Statutory Auditors for au- y mid July, 1989. 
tItiDa; 

(d) tbe accounts were handed 
over to the Auditors; 

(e) the auditing of accounts com- Aadit commenced on 17.7.89 and 
inenced and the time taken 
in it; 

(f) the Auditors furnished final 
Audit Report to the Organ-
isation; 

took about two and a half months to 
complete. 
Accounts authenticated by Board on 
16.10.89 and ANIFPDC Ltd., Port 
Blair re-handed over to auditors on 
the same day who returned duly 
signed on 16.10.89 to the Director 

22 
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(a) The AIm_ Report and Au- To the Director of CollUllelCiai Audit 
dited ACCOUDts topther with by Statutory Auditon to take up 
the Audit Repon wen audit UDder SeetioIl 619 (4) DOD-
pIIIced befOre the Board of reWew certificate iaauecl aD 1.11.89 
Direc:ton for their IpplOvaI; Dlnctor of ~ 1 Audit wbicb 

WII receive by ANIFPDC Ltd. on 

(h) AIm_ Report and Audited 
ACCOWdI were taken up for 
traDIlatiOD and priatiq and 
time taken in it; 

(i) the 'Review' report WII pre-
pared and fumishecl to the 
MiDistry of Environment and 
Forests; and 

(j) Ann_ Report and Audited 
Accounts together with 'Re-
~' were seat to the Minis-
try of Environment and 
Forest. 

n. The reason for not laying 
delay statement together with 
the Annual Report, Audited 
Aa:ounts and 'review' on the 
Table of the House. 

III 1be remedial measures taken 
or proposed to be taken to 
ensure laying of Annual re-
ports and Audited Accounts 
of the Organisation within 
the stipulated period of nine 
months from the close of the 
accounting year, in future. 

16.11.89 
TraaIlatiOD COIIIIIIeaced in October 
1989 and IIDt to pna in November 
1989. ACCOUDtI were adopted in the 
Almual General meetina held OD 
14.12.89. 
Review Report WII not received 
from the Corporation. 

AIm_ Report and Audited Ac-
counts were received in the Ministry 
on 1D.12.89. 

1be statement for the year 1988-89 
could not be laid due to pre-oa:upa-
tion of the Ministry of State. conse-
quently the instruc:tiODS were issued 
to lay the Report during the next 
Session .of the Parliament. 

Andaman &: Nicobar Islands Forests 
and Plantation development Corpora-
tion Ltd. Port Blair is being in-
structed, accordingly. 

5.3. 1be matter was considered by the committee on Papers Laid on the 
Table at their sitting held on 28th January, 1992. 

5.4. TIle ( .......... .roe IIIIhappy to illite dial. tile Aaau.a Report ... 
AIIdited An:wnts or tile A ......... D .... Nicubm" =--, .......... 
.......... DneIopment CarpontiMI LiIaited, part Blair lor tile yar 

• ..., wee .... an tile T ... or the ..... an l6dI M.dl, .'" ..... 
delay or abaat 3 ...... F ........ tIIe:..-MiIIiIIrJ or ............... F ...... 
did aut .., • delay stalnlat ........ aile ~ lor delay .. layilia 
tile A....a Report ... Audited Aa:eawta. 'I1Iae ",,*.wuts lor tile yar 
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NEWDEuu; 

April 22, 1992 

V ....... 2, 1914 (SGb) 

CHHEDI PASWAN 

CIuIirnwIa, 
ComnriItft on PtIPDS 
lAid on 1M T",. 



. APPENDIX 

SuIrunI»y 0/ rtC{'mmeruIatioru /olnervatioru co1ll4iMd in the Report 

S. 
No. 

1 

1 

2 

3 

Reference to 
para No. of 
the Report 

2 

1.7 

1.8 

2.7 

Summary of recommendations/ observations 
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The Committee are unhappy to note that 
the Annual Report and Audited Accounts of the 
Regional Centre for Cancer Research and Treatment 
Society, Cuttack for the ~ 1987-88 were laid on 
the Table of Lok Sabha after a delay of about 12 
months. The Annual Report and Audited Accounts 
for the subsequent year 1988-89 were also laid after a 
delay of about 5 months. On scrutiny of the 
information furnished by the Ministry of Health and 
Family WeHare, .it is revealed that the (i) Auditors 
were appointed as late as on 31 August, 1988 by the 
Government of Orissa; (ii) accounts were handed 
over to the Auditors on 12.10.1988 i.e. after the lapse 
of 11/2 months of the appointment of Auditors; and 
(iii) ~ l General Meeting of the Society was held 
after 81/2 months of the submission of Audit Report 
by Auditors. It is regrettable that neither the Ministry 
nor the Society made any serious efforts to fiDaIiIe 
the Annual Reports and Accounts within the 
prescribed period of nine months of the close of the 
accounting year recommended by the Committee . 

. The Committee desire that in order to comply 
with the aforesaid recommendation of the Committee 
on Papers laid on the Table, a rewtic time IIChedule 
should be drawn up for appointment of Auditors, 
Compilation of. accounts, their auditing, approval by 
the Annual General Meeting, translation, printing 
and submission of Annual Reports and Audited 
Accounts to the Ministry for placing before 
Parliament. The Adherance of the time· schedule so 
drawn should be monitored at sufficiently bigh level 
in the Society and the Ministry. 

The Committee note with displeasure that 
the Annual Report and Audited Accounts of the 
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Guj .. t Caacer utd Raearcb IDstitute, Ahmedabad 
for the year 1988-89 were IIid OD the Table of Lok 
Sabba after a delay of about 7 moaths. 1be 
Committee aIIo note that these dOcumeDts for the 
followinl year 1989-90 were laid apia after a delay 
of about 81/2 months. 

The Committee find from the delay statement 
laid and subsequent information furnished by the 
Ministry of Health and Family Welfare in respect of 
the Report for the year 1988-89 that the Institute 
took 5 months in compiling the accounts as against 
3 months recommended by the Conunittee for this 
purpose. Thereafter the Ministry took a long period 
of about 7 months in laying the Annual Report and 
Audited Accounts on the Table of the House after 
their receipt from the Institute. The Committee 
regret to note from the delay statement laid on the 
Table of the House along with the Annual Report 
that the Ministry had explained the delay merely by 
stating that the required documents were received in 
the Ministry in January, 1990 instead of explaining in 
detail the reasons for the inordinate delay of about 
7 months on their part in laying the documents on 

. the Table of the House after receiving them from the 
Institute. What is worse is that in the delay statement 
laid alongwith the Report of the Institute for the 
subsequent year 1989-90 also the Ministry had 
advanCed the same reason for the delay in respect of 
the requisite documents from Institute which were 
stated to have been furnished by 31 December, 1990' 
inIIead of explaining the further delay of about 
8 months on their part in laying them on the Table of 
tiie Hoase·. The Committee cannot help condudmg 
that the Ministry have treated laying of the delay 
statement as mere a formality. The Committee 
reiterate their earlier recommendation contained in 
para 1.20 of the 10th Report (6th Lok Sabha) 
(presented to Lok Sabha on 23 November.1978) that 
whenever there is delay in laying the docwrients on 
the Table of the House the Ministry sbould invariably 
lay the delay statement explaining fully the reasons 
for delay. . 
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The Committee also recommend that, the Ministry 
should pursue the matter with the Institute ana 
ensure that in future the required documents are 
furnished to them in time and laid on the Table of 
the House by them within nine months of the close of 
relevant accounting year. 

The Committee are concerned to note that 
the Annual Report and Audited Accounts of the 

. Dental Council of India for the year 1987-88 were 
laid on the Table of Lok Sabha after a delay of about 
17 months. These documents for the subsequent 
years 1988-89 and 1989-90 were laid in the Lok Sabha 
on 5th September, 1990 and 12 August, 1991 after a 
delay of about 8 months and 71/ 2 months respectively. 

From the delay statement laid on the Table of 
the House and the information subsequently 
furnished by the Ministry of Health and Family 
Welfare in respect of the documents for the year 
1987-88, the Committee find that the delay has taken 
place in (i) appointment of statutory auditors 
(ii) getting the Annual Report and Audited Accounts 
approved from the Annual General Body Meeting of 
the Council. The Committee note that the Council 
submitted the required documents to the Ministry on 
29.6.1989 after a delay of about 6 months. Further 
the Ministry tok another 6 months to seek 
clarifications and get the revised Annual Report 
submitted by the Council on 12.12.1989. Thereafter 
the Ministry took another 5 months to forward these 
revised documents to Lok Sabha Secretariat for being 
laid in the House. 

From the delay statement laid alongwith Annual 
Reports and Audited Accounts of the Council in 
respect of the year 1988-89 and 1989-90, the 
Committee are surprised to find that the delay has 
again taken place at the same stages of 
(i) appointment of statutory auditors, (ii) getting the 
Audited Accounts approved from the Executive 
Council (iii) Seeking clarification on the documents 
submitted by the Council and forwarding the finalised 
Annual Reports and Audited Accounts to the 
Secretariat for being laid in the Lok Sabba. 
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The Committee regret to note that neither the 
Ministry nor the Council appear to have made serious 
efforts to finalise the documents expeditiously and to 
lay them in the House within ttie prescribed period of 
nine months from the close of the accounting year. It 
is distressing to find that both the Council and the 
Ministry instead of taking timely corrective measures 
have allowed the laying of the documents to be 
delayed for the same reasons year after year. 

The Committee recommend that the Ministry in 
consultation with the Council should drllw up a time 
schedule for each stage of finalisation of the report 
and accounts and to the responsibility for monitoring 
the same to a Senior Officer both in the Ministry and 
the Council so as to avoid the rerurrance of such 
delays in future. 

The Committee are distressed to note that the 
English and Hindi versions of the Annual Report and 
Audited Accounts of the Animal Welfare Board of 
India for the year 1987-88 which were required to be 
laid by 31 December, 1988, were received in the 
Ministry of Agriculture (Department of Agriculture 
and Cooperation) on 17 Marchand 31 August, 1989 
respectively, but were laid on the Table of Lok Sabha 
together on 28 December, 1989. The Committee find 
that the documents were delayed by 8 months at the 
level of the Board and thereafter, the Ministry 
delayed them by another 4 months. It is regretted 
that these documents for the subsequent years 
1988-89 and 1989-90 wbicb were due for layiDa by 
31 December, 1989 and 31 December, 1990, have not so 
far been laid. From the facts placed before the 
Committee, the Committee find that the accounts of 
the Board for the year 1987-88 were handed over to 
the Auditors on 26 June, 1988 but the final Audit 
report were made available to the Board only on 
27 October, 1988. Hence Auditors took about 4 
months in auditing of the accounts. Thereafter, the 
Board took about 4 months in placing the Audited 
Accounts and Audit Report thereon before their 
Annual General Body Meeting. English version of 
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the Annua1 Report and Audited Accounts were 
furnished to the. Ministry of Agriculture on 17 March 
and 31 August, 1989 i.t. after the lapse of 17 days 
and 6 months respectively after approval of the 
Annual General Body Meeting of the Bpard. The 
Committee have come to the inescapable conclusion 
that the Ministry of Agriculture. did not attach the 
importance to the recommendation of the Committee 
it deserved. Now with the transfer of the subject to 
the Ministry of Environment and Forests, the 
Committee hope that with a view to eliminate 
recurring delays, the whole procedure of finalisation 
of the Annual Report and Accounts 'should be 
planned in such a way that there is no bottleneck at 
any stage right from compilation of accounts and 
placing before Parliament the Annual Report and 
Audited Accounts of the Board and to achieve this 
end, the Ministry of Environment and Forests should 
draw up time schedules for finalisation of the Report 
and Accounts at various levels and keep a close 
watch on its adherance. 

The Committee note that the Ministry of, 
Environment and Forests have promised to take 
timely action to lay their reports on the Table of the 
House in time. The Committee' trust that the Ministry 
of Environment and Forests would keep this promise. 
The Committee also hope that the required 
documents of the Board will henceforth be placed 
before Parliament within 9 months of the close of the 
accounting year. 

The Committee are unhappy to note that the 
Annual Report and Audited Accounts of the 
Andaman and Nicobar Islands Forests and Plantation 
Development Corporation Limited, Port Blair for the 
year 1988-89 were laid on the Table of the House on 
26th March, 1990 after a delay of about 3 nJpnths. 
Further, the Ministry of Environment and Forests did 
not lay a delay statement explaining the reasons for 
delay in laying the Annual Report and Audited 
Accounts. These documents for the year 1990-91 were 
laid again with a delay of about 2 months without 
laying a statement explaining the reasons for delay. 
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The Committee take a serious view of the repeated 
failure on the part of the Ministry to comply with 
their earli('!r recommendation contained in para 4.16 
of their Second Report (5th Lok Sabha) which 
stipulates that in case of delay in laying the Annual 
Report and Audited Accounts of the Company, a 
statement explaining the reasons for delay should 
invariably be laid on the Table of the House. The 
Committee hope that the Ministry would remain 
more watchful in the matter hereafter. 
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